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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT DELHI

ORIGINAL APPLICATION NO. 819/2024(PB)

IN THE MATTER OF:

Suo Moto action based on the News item titled " Jabalp ur: Kathonda plant

mein kachra jalne ke Baud door door tak phel rahe dhool ke kann" appearIng

in Bhaskarhindi.com dated 01.07.2024.

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, CENTRAL

POLLUTION CONTROL BOARD (CPCB)

1. That, the Hon'ble NGT vide order dated 12.07.2024 and notice dated 25.07.2024

has sought the reply ofCPCB in the instant matter. Thereby, the reply is made in

succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions under

The Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention

and Control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

3. That, it is humbly submitted that Hon’ble Tribunal was pleased to initiate Suo

moto action based on the news item related to the shortcomings in the energy and

waste disposal plant in Kathonda at Jabalpur. As per the article, the dust, particles

or soil that is left after burning the waste is not being disposed of properly.

Furthermore, the soil and dust of the waste are being piled up, against the norms.

The news item states that it is difficult to maintain the buffer zone around the

garbage plant because of very close settlement and it can also affect the health of

the people. The article also alleges that earlier garbage plantp energy plant9

:werage treatment plant, dog house, pig house and arrangement for disposal o©U
i.C .T. oi

Re9d. No. 1513
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dead animals were maintained properly but for last few years. the filth and stench

has started causing problems to the people in the nearby residential areas.

POINT WISE REPLY

1. That it is humbly submitted that Ministry of Environment. Forest & Climate

Change has notified tha Solid Waste Management (SWM) Rules. 2016 and the

duties and responsibilities of all stakeholders involved in the collection,

segregation and disposal of municipal solid waste are clearly stated in the same.

2. That, it is humbly submitted that as per Rule 6 of SWM Rules 2016. it is the duty

of Ministry of Urban Development to formulate national policy and strategy on

solid waste management including policy on waste to energy in consultation with

stakeholders within six fnonths from the date of notification of these rules.

That as per the Rule 10 of $

newable Energy Sources

ItS (hereinafter refene1Fi.d.t. of Delhi

Regd. No. 1513 Fentive for such waste to

WM Rules. 2016 it is the duty of Ministry of New and

to facilitate infrastructure creation for waste to energy

as WtE plants) and to provide appropriate subsidy or

energy plants .

4. That as per Rule 16(1)(a) of the Solid Waste Management Rules. 2016 it is the

duty of the State Pollution Control Board or the Pollution Control Committee to

enforce the provisions of the Rules.

5. That it is humbly submitted that as per the criteria for waste to energy process is

stated under Rule 21 of the SWM Rules. 2016. non-recyclable waste having

calorific value of 1500 Kcal/kg or more shall not be disposed of on landfills and

shall only be utilised for generating energy either or through refuse derived fUel

or by giving away as feed stock for preparing refuse derived fuel. The local bodY

or an operator of facility or an agency designated by them proposing to set UP
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waste to energy plant of more than five tons per day processing capacity shall

submit an application in Form-I to the State Pollution Control Board (SPCB) or

Pollution Control Committee (PCC), as the case may be, for authorisation. The

SPCBs and PCCs, on receiving such application for setting up waste to energy

facility, shall examine the same and grant permission within sixty days.

6. That, it is humbly submitted that Schedule II, Para C (Note) of SWM Rules, 2016

outlines following criteria for management and disposal of ash generated from

rncrneratron processes :

“ (d) if the concentration of toxic metals in incineration ash exceeds the

specified in the Hazardous Waste (Management, Handling and Trans

Movement) Rules, 2008, as amended from time to time. the ash

be sent to the hazardous waste treatment, storage and disposalfacility.

F*t%„„
N.C.T. of DI

Re9d. No. 4513

-rF (h) Incineration plants shall be operated (combustion chambers) with such

temperature, retention time and turbulence. as to achieve total Organic

Carbon (TOC) content in the stag and bottom ash less than 3%. or the loss

on ignition is less than 5% of the dry weight. ”

7. That, it is humbly submitted that CPCB has published “Amended Guidelines on

The Provision of Buffer Zone Around Waste Processing and Disposal Facilities”

in March 2019 (as Amended in April 2019) to specify adequate separation

distances between solid waste management facility and its surrounding area

having different land usage characteristics.

8. That it is humbly submitted that, in O.A No. 606 of 2018 vide order dated

14.03.2024, Hon’ble NGT (Principal Bench) constituted joint committee in order

to have factual status of solid and liquid waste management in a selective manner)

comprising of Regional Director, CPCB; Regional Officer, MoEF&CC (Bhopal)

and Senior Officer from Central Public Health and Environmental Engineering

3
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Origination (CPHEEO) of Ministry of Urban Development, Govt. of India. The

team was to visit the selected Towns namely Gwalior. Jabalpur. Ratlam. Morena

and Rewa. In compliance of the order dated 14.03.2024 that the joint committee

constituted in O.A No. 606 of 2018 PB has submitted the report on 17th September

2024. During the visit Committee also inspected the waste to energy plant situated

at Kathonda. .. .

Findings of the Committee

Waste to Energy plant located at Kathonda. Jabalpur is based on mass burning

technology for processing of 600 TPD municipal waste with power generation

capacity of 1 1.5 MW. it was established by Jabalpur MSW Pvt. Ltd. (ESSEL

group) at Kathonda. Jabalpur on PPP model. The mixed waste is being used in the

WtE plants for power generation. Due to use of mixed or un-segregated waste the

level calorific value is not achieved in waste energy boiler. therefore rice

is mixed with waste to enhance the calorific value. As per record provided

waste on]y 40%

being used in the waste to energy plant for power generation and rest is being

dumped at the backside of the plant as a result huge quantity of waste was

accumulated around the plant. The solid waste collection and transportation

details submitted by the Nagar Nigam Jabalpur for the month of April 2024 is

attached herewith as Annexure-I and the waste received and used in the WTE

plant for the period November 2023 to April 2024 submitted by M/s Jabalpur

MSW Pvt. Ltd is annexed herewith as Annexure-II.

%(Y] jesired

N.C.T. of

Regd. No. 1513
[Jabalpur Municipal Corporation]. (JMC) out oftotal collected

rF

The Committee found that in addition to the municipal solid waste. bottom ash

and fly ash of the WtE plant also dumped with accumulated municipal solid waste

and the sanitary landfill site constructed for the purpose was not being used

properly .

Further the Committee has reported that WtE plant was declared Non-Performing

Asset (NPA) and is currently under the jurisdiction of the National Company Law

4
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Tribunal (NCLT) & run by Resolution Officer. Subsequent upon declared as

NPA, the plant was not receiving necessary major maintenance funds from the

bank, leading to a significant decline in its operational efficiency. The copy of

Public Announcement for insolvency resolution process ofJabalpur MSW Private

Ltd. is enclosed as Annexure-III

9. That, the answering respondent herein craves leave of the Hon’ble Tribunal to

file additional reply, in future, if required.

10. That, in view of the submissions made in preceding paragraphs, the answering

respondent i.e. CPCB shall abide by the orders/directions passed by the Hon’ble

Tribunal in the instant matter.

P]mY
R.L. C
N.C.T. of Delhi

Regd. No. 1513

rF

(Divya Sinha)
Scientist 'F’

Central Pollution Control Board

5
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT DELHI

ORIGINAL APPLICATION NO. 819/2024(PB)

IN THE MATTER OF:

Suo Moto action based on the News item titled '1 Jabalpur: Kat honda plant

mein kachra jaIme ke Baud door door tak pltel rahe dttool ke karin" appearing

in Bhaskarhindi.com dated 01.07.2024.

AFFIDAVIT

I, Divya Sinha working as Scientist 'F' in Central Pollution Control Board.

Parivesh Bhawan, East Arjun Nagar. Delhi, the Respondent No. 1 in the above

matter. do hereby solemnly affirm. declare on oath and state as under:-

1. That I. the deponent herein is authorized representative to represent the

Respondent C:PCB in the present case. and as such. I am well conversant with the

facts and circumstances of the present case on the basis of the information derived

from the official records. and hence. I am competent and authorized to verify. sign

and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit

as I am competent to swear this affidavit.

3 . That the accompanying reply has been drafted and filed under my instructions and

authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of (:PCB and available records and

@_jl

&E.T. of DcI!:

Regd

6
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documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity.

A9'A
DEPONENT

VERIFICATION:

25 SEP 2024
Verified at New Delhi on this day of 2024 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or

mis-stated

ATm,STUD hi
DEPONENT

2 5 SEP 2824
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Annexure - I
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Jebatpur MP

ri] r1.:..!r i1,: ,1
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Annexure - II

13

13198



FOR THE ATTENTION OF THE CREDITORS OF JABALPUR MSW PRIVATE LIMITED 
RELEVANT PARTICULARS 

1. 

2 
3. 

4 

5 

(Under Regulation6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Corporate Persons) Regulations, 201l6) 

6. 

7 

8. 

9. 

10 

12 

13 

14. 

Name of corporate debtor 

Date of incorporation of corporate debtor 

incorporated /registered 

FORM A 
PUBLICANNOUNCEMENT 

Authority under which cornorate debtor is ROC - DELHI 

Corporate Identity No. 
Identification No. of corporate debtor 

procesS 

Address of the registercd office and principal office Regd Office :Essel House, B-10 
(if any) of corporate debtor 

Estimated date of closure of insolvency resolution 

Limited Liability U90001DL2013PTC247509 

Address and e-mail of the interim resolution 
professional, as registered with the Board 

Insolvency commencement date in respect of 15.09.2023 
corporate debtor 

Address and e-mail to be used for correspondence 
with the interim resolution prolessional 

Last date for submission of claims 

(a) Relevant Forms and 

JABALPUR MSW PRIVATE 
LIMITED 

Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the 
interim resolution professional 

23.012013 

Names of Insolvency Professionals identified to act 
as Authorised Representative of creditors in a class 
(Three names for each class) 

are available at: 

Name and registration number of the insolvency Sajan Kumar Dokania 
professional acting as interim 

professional 

(b) Details of authorized representatives 

Lawrence Road, Industrial Area 
New Dellhi, New Delhi 110035 IN 
Principal Office: 6th Floor, Plot 
No.19 & 20, Film City, Sector 16A, 
Gautam Buddha Nagar, Noida 
201301 UP IN 

Factory :Vill.: Kathonda, Patwari 
halka no.23, R.I. Circle : Maharajpur, 

resolutionBBI/IPA-003/IP-NO00150/2017 

Date and Place: 18.09.2023, Bhopal 

Tehsil & District : Jabalpur, MP 
482002 IN 

(Order dated 14.09.2023, uploaded 
on 15.09.2023 ) 
13.03.2024 

2018/11729 

25, Globus Fab city, Kolar Road, Chna 
Bhatti, Near Suyash Hospital, Bhopal. 
Madhya Pradesh, 462016 
sajjan_suman@hotmail.com 
25, Globus Fab city, Kolar Road. Chuna 
Bhatti, Near Suyash Hospital, Bhopal, 
Madhya Pradesh. 162016 
sajjan_suman@hotmail.com 
msw.cirp@hotmail.com 
29.09.2023 

Submission of false or misleading proofs of clum shall attract penaluesS. 

Name the class(es) 
N.A. 

1.NA 

2.NA 
3.NA 
Web link: 

Nolice is hereby given that the National Company Law Tribunal has ordered tlh commeneement ot a ure 
insolvency resolution process of the JABALPUR MSW PRIVATE LIMITED on 1409.2023. 

hups:/ ibbi ovu home downloas. 

Physical Address NA 

The creditors of JABALPUR MSW PRIVATE LIMITED. are hechy caled upou lw subue theu cans with proot 
on or belore 29.09,2023 |he date lalling lourteon days fionm he auvpoinmuent o the interin resoluuion prvtsin 
Date ol appointment of lnterin esolution Polossioal is LS 00 0 date o' usloadiug ot onder by Hon ble NLJ 
lo the interim resolution professional a he adtress neuliwued ubullst wutuy N 0 
The financial credilors shall subit their cluims with proot by clrODi the claims wilh proof in peison, by posl or by eleonic was 

A financial creditor bulonging to a class, as listed ayanst the cuUy No. |, slhall ndirate its choive ot auhornzed 

representative from among the thrce insolvelcy protessionals listed ayanst nuy No.l3 o act as authorized 

lUs nly A other ernlors may submit 

Sajan Kunar Dokania 

Name and Signaure of lntem Resolution Professional 

representative of the class |specily class] in Fon CA. 

Annexure - III
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NOTICE 

It is hereby informed to ll concerned that Vide 
order No. CP(IB) No.417/ND/2021 dated 

14.09.2023, HON'BLE NATIONAL COMPANY 
LAW TRIBUNAL, New Delhi Bench- VI allowed 
application of State Bank of India to Initiate 

Corporate Insolvency Resolution Process of M/s 
Jabalpur MSW Private Limited, and declared 
moratorium with effect from 14.09.2023. 

Accordingly, M/s Jabalpur MSW Private 

Limited is now under Corporate Insolvency 
Resolution Process. It is further to inform that 
vide the same order undersigned (Sajjan Kumar 
Dokania, Insolvency Professional) has been 
appointed as Interim Resolution Professional. 

All concerned please note accordingly. 

Sajjan Kumar Dokania 
Interim Resolution Professional 
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Annexure - IV
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